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  Proxy Counsel appears for the applicant through virtual mode.  

  Vide Order dated 10.04.2026, while admitting the Petition filed under Section 

7 of the Insolvency and Bankruptcy Code, 2016, this Adjudicating Authority appointed 

Mr. Sankar P. Panicker as the Interim Resolution Professional from the panel prepared 

in accordance with the Insolvency Professionals to act as Interim Resolution 

Professionals, Liquidators, Resolution Professionals and Bankruptcy Trustees 

(Recommendation) Guidelines, 2025 issued by the Insolvency and Bankruptcy Board 

of India, and directed him to submit his written consent to act as such within three days 

from the date of receipt of the Order.  

 However, Mr. Sankar P. Panicker, vide his letter dated 11.04.2026, showed his 

inability to continue with the assignment, stating that certain professional services had  

 

 



( 2 ) 

been rendered in the past by him and his relatives to the Corporate Debtor as well as 

to certain parties involved in the dispute.  

  Accordingly, this Adjudicating Authority appoints Mr. Jossy Steephen 

Kattur, bearing Registration No. IBBI/IPA-002/IP-N01056/2021-2022/13627, 

residing at Barons 16 C, Skyline Imperial Gardens, Next to IMA House, Behind 

JLN Stadium, Kaloor, Stadium Link Road, Kaloor, Ernakulam, Kerala – 682 025, 

E-mail: jossysk@gmail.com, from the panel of the Insolvency and Bankruptcy Board 

of India, as the Interim Resolution Professional of the Respondent/Corporate Debtor.  

  The remaining directions contained in the Order dated 10.04.2026 shall 

remain unchanged.  

  The Registry is directed to place this Order on the file of IBA/30/KOB/2020 

and upload the same on the DMS portal. Further, the Registry is directed to forward a 

copy of this Order, along with the main Order, to the Interim Resolution Professional 

so as to enable him to submit his written consent within three days. This Order will be 

a part of the earlier Order, and accordingly, the Interim Resolution Professional 

previously appointed stands substituted by the person named herein. 

 
 

   Sd/- 
             VINAY GOEL 
                            MEMBER (JUDICIAL) 
 



IN THE NATIONAL COMPANY LAW TRIBUNAL 

KOCHI BENCH  

IBA/30/KOB/2020 

(Under Section 9 of the IBC, 2016) 

Date of Institution: 12.03.2020 

                  Order delivered on:10.04.2026 

           In the matter of: - 

M/s. Seguro Foundations and Structures Pvt Limited. 

             

            Memo of parties: 

1. Mr. Shaji Mathew (Deceased)Through Legal 

Representatives: 

No.10, Ten Hunts, Divine Park, CSEZ Post, 

Kakkanad – 682 037. 

E-mail: shajimathew16@gmail.com  

…Original Petitioner/Operational Creditor 

1.1.Mrs. Tessy Shaji  

W/o Late Shaji Mathew 

Residing at Thattamparambil,  

12/1815 No. 10, Tens Hunts, Divine 

Park, CSEZ Post, Kakkanad-682037 

1.2. Mr. Tobias Mathew  

S/o Late Shaji Mathew 

residing at Thattamparambil,  

12/1815 No. 10, Tens Hunts,  

Divine Park, CSEZ Post,  

Kakkanad-682037 

.. Additional Petitioners/Operational Creditors 

Vs. 

1. M/s. Seguro Foundations and Structures Pvt Ltd 

Having registered office at: 

Door No. 27/635, A4, 11th Floor,  

Chakkappan Centre, Toll Gate, Edappally, 

Kochi-682 024. 

mailto:shajimathew16@gmail.com























